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\J/,\//W/ Guwahati.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL \

GUWAHATI BENCH _ '

Original Application No.419 of 2001
Original Application No.420 of 2001
Original Application No.421 of 2001

And i

Original Application No.422 of 2001
Date of decision : This the 29th day of April 2002 |
The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman
The Hon'ble Mr K.K. Sharma, Administrative Member

1. 0.A.No0.419/2001

Smt Anjana Goswami, , v )
Wife of Dr Indra Kumar Bhattacharyya,
Resident of Manik Nagar, Guwahati.

2. 0.A.No0.420/2001 .
Smt Dipti Sinha,
Wife of Shri T.D. Sinha,
Resident of Subhash Bhavan,
Lachit Nagar, Guwahati.

3. 0.A.No.421/2001

Smt Saveeta Talukdar,

Wife of Shri Sailendra Kumar Das;,
Resident of Hastinapur,

Japorigog Road, Ganeshguri, Guwahati.

4. 0.A.No0.422/2001

Smt Vijay Laxmi Sharma.

Wife of Shri Ravinder Kumar,

Resident of Janapath Lane, :

Ulubari, Guwahati. i
«.....Applicants

By Advocates Mr A.K. Bhattacharyya, )

Mr G.K. Bhattacharyya, Mr Binod Kumar Singh;, B
Mr K.K. Bhattacharyya, Mr Ashim Kr Choudhury

"and Mr Ritu Purna Hazarika.

- Versus -

-

l.- The Union of India, represented by the
Secretary to the Government of India,

Ministry of Human Rsources Development,
New Delhi.

2. Kendriya Vidyalaya Sangathan,
Represented by the Commissioner,
Kendriya Vidyalaya Sangathan,
New Delhi. : .

3. The Assistant Commissioner,
Kendriya Vidyalaya Sangathan,
Guwahati Region, Maligaon,
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4, The Chairman,
vidyalaya Management Committee (VMC),
Kendriya Vidyalaya,
CRPF, Amerigog, Guwahati.
5. The Principal,
Kendriya Vidyalayam,
CRPF, Amerigog:
Guwahati.
By Advocates Mr B.C. pathak, Addl. C.G.S.C. and
Mr S. Sarma, Standing Counsel, KVS.

......Respondents

ORDER

CHOWDHURY.J. (V.C.)

The issues involved are common and therefore, all
the four applications were heard together for disposal.
2. . This is the second bout. The four lady teachers
also came earlier before the Tribunal assailing the order
dated 12.7.1999 reducing the number of sections in the
Central School;, CﬁPF,, Amerigog, Guwahati from three
sections to two sections_and the consequént act of the
respondents in posting them out: from the schoél by
transferring.them'on the ground of surplus vide order
dated 11.8.1999. | |
3. Consequent to declaration of surplus the
applicant in 0.A.No.419 of 2001 was transferred and
posted from Kendriya vidyalaya, CRPF, Guwahati to
Kendriya Vidyalaya, Laitkor Peak. In O.A.No.420 of 2001
the applicant was transferred from Kendriya Vidyalaya,
CRPF, Guwahati to Kendriya Vidyalaya: NEHU, Shiliong, in
0.A.No.421 of 2001 the applicant was transferred from
Kendriya Vidyalaya, CRPF, Guwahati to Kendriya Vidfalaya,
Upper Shil;ong and in O.A.No.422 of 2001 the applicant
was transférred from Kendriya Vidyalaya,vCRPF, Guwhatit

to Kendriya Vidyalaya No.l, Tezpur. Being aggrieved by




the impugned action of the respondents these applicants

' preferred O.A.s before this Bench which were numbered and

registered as O.A.Nos.246, 248, 249 and 250 of 1999. This

‘Bench after hearing the respective parties and

considering the respective pleas directed the applicants
ﬁo make individual representations ventilating their
grievances to enable the respondents to pass a reasoned
order. The applicants submitted their representations
before the authofity. The competent authority, namely the
Commissioner, Kendriya Vidyalaya Sangathan} New Delhi by
order dated 4.10.2001 rejected their representations.
Hence the present applicationsvassailing the legality and
§alidity of the order dated 4.10.2001. '

4. The applicants in these applications challenged
the action as well as the decision making process of the
respondents in reducing the number of sections in the
school and consequently declaring the teachers surplus és
érbitrary, discriminatory and unlawful. The applicants
also assailed the consequent order of transfer and
posting as .in - contravention of the equality clause
enshrined in Article 14 of the Constitution. The
applicants lastly assailed the impugned order -dated
4.10.2001 rejecting their representations as arbitrary,

discriminatory and unlawful.

5. The respondents contested the claim of the

applicants and contended that the order declaring the

applicants as surplus pursuant to the reduction of the

sections cannot again be reagitated in view of the .

earlier decision rendered by this Bench in O.A.Nos.246,
248, 249 and 250 of 1999. It was pleaded that the Bench on
the earlier occasion declined to intervene in the matter

regarding declaration of surplus. It was also contended

thateeceeoss
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that the fespondent authority took a decision bonafide
and in the -public interest reducing the number of
sections and in the set of circumstances question of
judicial review in the merits of the decision as to the
declaration of surplus does not arise. Lastly, it was
contended that the C;mmigsioner, as the competent
authority considered the matter, applied. his mind and
justly and fairly réached the decision which cannot  be
said to be unlawful. It was contended that respondent No.2
as the competent authority examined the matter afresh and
thereafter disposed of the representations. in terms of
the direction issued by the Tribunal. |

6. As referred to earlier as per 'direction of the
Tribunal each of the applicants submitted in writing
their representation narrating their grievance. Each of
the applicants specifically assailed in writing the
legality as well as the correctness of the decision
making process‘gf the respondents in reducing one section
each in <classes I to V in the school in question
arbitrarily. In addition the applicants narrated thé}r
personal problems consequeht to the order of transfer and
posting out of their present place of posting. The
Commissioner, Kendriya Vidyalaya Sangathan, while
disposing of the represen;ation on 4.10.2001 addressed
himself to the representation in the following fashion
while considering the cése of the applicant in O.A.No.419
of 2001.

™

"The submission made by the petitioner has
been considered very carefully and sympathetically
and she 1is informed that due to reduction in
Primary sections to .two sections in KV CRPF
Amerigog Guwahati she had been identified excess
to requirement over the sanctioned strength at KV
Amerigog, Guwahati and was redeployed in' KV
Laitkor Peak, Shillong.

With regards to the submission made by the
petitioner from Para 1 to 5 of her representation
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it is stated that the commissioner being the
competent authority had taken the decision to make
KV CRPF Amerigog as two section school based on
number of students available from priority
category and physical facilities available in the
school. Accordingly 12 Primary teachers posts
were/are sanctioned and 7 primary teachers were
rendered excess to requirement.

While making such exercise for KV CRPF
Amerigog Guwahati due care had been taken to the
local needs of the school as well as the
difficulties faced by the teachers. Only 76
students belonging to category I and II were
accommodated in these two sections. Regarding
transfer of CRPF personnel to Guwahati station it
is stated that some times the students strength
may go up due to incoming of CRPF personnel and at
the same time it cannot be denied that the
students strength goes down due to transfer out of
CRPF personnel from Guwahati station so it is
vice-versa. ‘At the time of making two sections
schools the recommendation made by the
Principal/Chairman and the Assistant Commissioner
of the Region concerned has been considered by the
Commissioner carefully but it could not be
accepted in the year 1999. :

As regards to her sincerity, deligance and
personal problems as stated in para 6 of her
representation, she is informed that as a sincere
teacher she should have joined at the place of her
initial deployment viz. KV Laitkor Peak in 1999 in
the larger interest interest of the students
community, after serving 15 yearrs in the same
station namely Guwahati. Instead she had continued
in the same Kendriya Vidyalaya against a zero
vacancy amounts to pay without work. She is
further informed that as per Article 49 k of the
Education Code which states that an employee of
Kendriya Vvidyalaya Sangathan is 1liable to be
transferred to any Kendriya Vidyalaya or office of
the Kendriya Vidyalaya Sangathan by short notice.
Hence the personal problems expressed by the
applicant regarding the ailments and studies of
the children and working of her husband at
Guwahati station and father of the petitioner of
80 vyears etc. which are very common to every
employee should not come in the way of discharging
public service. Personal problems expressed by her
has not 1little importance. Moreover her transfer
had been effected within the Guwahati Region. It
may not be possible to adjust her at Guwahati
station. '

With  regards to para - 7&8 of her

' representation it is stated that fixation of staff

srength of every vidyalaya is an annual feature.
During the course of such exercise some posts are
withdrawn and some posts an sanctioned
additionally due to which some teachers become
excess to requirement.
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Sangathan, the teacher in the cadre having longest
. period of stay in the Kendriya Vidyalaya has to be
identified as surplus/excess to requirement in the

event of reduction of sections/withdrawal of the

post. Accordingly Mrs Anjarma Goswami who had been

working in KV CRPF Amerigog for 15 years, being a .
teacher having longest period of stay in the - I
vidyalaya i.e. KV Amerigog had been identifed as ‘ l
surplus and was redeployed in KV Laitkorpeak." .

‘1

As per policy of Kendriya Vidyalaya ‘ i
}

]

i

{

..l..o...-..-l.l-..I...a..l..-.l..

"As regards to para 10 & 11 of her
representation she is informed that at the time of
fixation of staff strength and subsequently while
redeploying the surplus PRTs due care had been

N taken to adjust the petitioner in the region in
. the year 1999-2000. But the vacancies came later
f on is to be filled up by the employees who became
i - eéxcess to requirement ‘in subsequent years and
; request transfers for which the applications are :
i called for every- Year. However, the vacancies
| available at Guwahati station now .should be filled |
up from the teachers who had been transferred out
‘ of Guwahati in public interest in terms of 10(1) .
s o of transfer gquidelines and had requested for {
_— retention in Guwahati station citing junior/senior
_ problems and these requests are under active
- ' consideration. Hence the petitioner cannot be
accommodated in Guwahati station. '

As regards to para 12 to 14 of her
representation it is stated that in the year 2000-
2001 only 97 candidates of priority category had
requested for admission in Class-I which is much
below for the continuance of third section. 1In

- 2000-2001 also only 94 candidates of priority
P v category had registered for fresh admission. Out
of these candidates even some candidates did not ’
. fulfil the eligible criteria. Thus there is no %
- Jjustification for continuance/retention of any ;
‘ ' additional section. Moreover Kendriya Vidyalaya {
: -Sangathan can't grant admission to all -the ‘
' I

\ candidates registered for admission as its main

| S aim- is to grant admission to the wards of the

| v transferable Central Govt. employees and defence

. personnel, who will come in the priority category.

i The Commissioner being the competent authority it
: could not accord permission due to the above cited

! i facts. The fresh admission during 1999-2000, and

| 2000-2001 ang 2001-2002, are 76, 67 and 75 :

; , respectively. So opening of additional sections ;

} just because to accomodate the petitioner at the '

f cost of the Public exchequer cannot be

i ‘ considered." ' - - '

o : 7. ~ The materials produced before us indicated that

prior to the impugned decision in the primar& level, i.e.
.. .classes I to V, of the school in question there were
‘- three sections each which were reduced to two sections

- each. Despite opportunity granted, the respondents failed
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to produce - the decision making process as to why the

sections were abruptly reduced. In the written statement

the respondents stated that the issue involved in the

O.A.s was already seﬁtled in the Judgment and Order of
the Tribunal dated 25.7.2001 and therefore, the
respondents did not submit their parawise reply. It was
stated that the issue regarding decrease of sections was
a‘ purely administrative action and .the Tribunal by
Jﬁdgment and Order dated 25.7.2001 clearly spelt out the
iésue. |

8. Admittedly,. the applicants questioned the
legitimacy of the " decision making process in the
reductioﬁ of thé number of sections in their
representations. The Commissioner referred to the
contentions of the applicants, but held that the
Commissioner being the competent authority had taken the
. decision to make Kendriya Vidyalaya, CRPF, Amerigog a two
sections School based on the number of students available
‘from priority category and physical facilities available
:in. the school. What impelled the Commissioner to reduce
‘tﬁq‘ sections deépite the objections of the local
adthbiity‘ is not discernible. In the earlier written
statemenf the respondehts mentioned  abou't the
recommendations of the 1l4th meeting of the Academic
: Advisory Committee. We have looked to the recommendations
. of the aforementioned committee, but did not find any
specific recommendations for réduction of sections in the
{ school in question. The communicafiﬁn dated 12.7.1999

, ohly speaks of - staff sanctioning. The Government

: direction only pertained to the creation of new-posts. The.

authority no doubt was conferred witn the discretion to

takeeieeenee
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take decision on the student teacher ratio including the
number of sections, but that dimxetux1ﬁé not unfettered.
Powers entrusted to the.authority is thus to act justly,
reasonably and léwfully. Discretion neans ‘sound
discretioh according to law. According to Coke discretion
ié "scire per legem quod sit justum" - "a science or
hnderstanding to discern ' between falsity and tru;h,
between right and wrong, between shadows and substance;
between équity and colourable glosses and pretences, and
not’ to do according to theif wills and private
affections". In Padfield Vs. Minister of Agriculture,
Fisheries and Food, (1968) A.C. 997, the House of Lords
held that the Ministér's discrgtion'was not unfettered

and that the reasons that he had given for his refusal to

.appoint a committee showed that he had acted ultra vires

by taking into , account factors that were legally

irrelevant and by using his power in a way calculated to
frustrate the ‘policy of the Act. It was also Observed
that it would be open to the court to infer that the
Minister had acted unlawfully. if he had declined’ to
supply any justification at all for his decision. The
said principle of law enunciated in.the area of judicial
review aptly applied in this case also. No discernible
reasons are found as to why the number of sections were
reduced abruptly in the existing school. The Government
memorapdum basically speaks of some form of restraint in
introductioﬁ or incfease of additional .sections. The
factors thoée were taken into consideration in reducing
sections like lack of facilities in the school are not

discernible from. the materials on record.




9. Mr S. Sarma, learned counsel for the respondents
contended that the matter was finally concluded by the
decision of the Tribunal dated 25.7.2001 in O.A.Nos.246,
248, 249 and 250 of 1999. A matter if finally adjudicated
upon is not to be gone into as per the accepted

principles of law.

10. We have perused the earlier decision of the
Tribunal, more particularly paragraph five of the
judgment. It was observed, inter alia that in its
decision making process the Sangathan, however, is

;equired to take into confidence the local authority. The

materials on record did not indicate any such positive

stepS....ccseecee.ev.. Though, the ultimate decision was
to be taken"by the Sangathan, one cannot also ignore the
acadenic“:scnedule 'and maintenance of " continuity of
edﬁcation. The mribunal, however, refrained to intetvene
in the decision making process as to the declaratiQn of
surplus. It did not delve further in view of the fact
that the mattervnas remanded to the competent authority
tc: consider the representations of the applicants on
mefit. The judgment did not uphold the decision of the
respcndentglcn the reduction of classes/sections. It was
intenticnaiiy done to avoid embarrassment. In view of
the existing vacancies we thought that the matter would
aecided amiably and cordially, averting discomfiture and
embitterment and that was the reason we refrained from
delving into the matter and remanded the case back.

11, The correspondence, those were made available to
us, between respondent Nos.2, 3 and 4 and 5 did“not

contain any whieper as to the 1lack of ‘“physical

. facilities" as well as to the deficiency of students in

the......f..
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the school. The impugned act of the respondents . in
reducing to th sections frdm three sections on the facts
situatiqn and thereby holding seven teachers surplus in
the Central School, CRPF, Guwahati is not sustainable in
law, so also the consequent order of transfer'on surplus
ground. The impugned decisions including the order dated
11.8.1999 transferrlng the four applicants are thus set
aside and quashed.

i

12. We have referred to some of the observations made
by the Commissioner while reiecting the representations
of the bapplicants. A decisiOn maker rs required ’ to

address itself’ to the issues. involved ob]ectlvely in the
.llght of the fact s1tuat10n. He 1s ‘required to take into
account relevant facts. He cannot pursue irrelevant and
extraneous considerations. He is required to act justly,

'reasonably and fairly, not extravagantly nor improperly.

Fair con31derat10n means cogltatlon of the reievant facts

candldly and impartially in an unbiased way. Such
consideration must dispel prejudice.and predisposition.
The impugned order itself indicated that the Commissioner
in upholding the decision of reduction to two sections
“from three séctions refused even to consider the
recommendatiohs of the local authorities without
assigning any‘reasonr In rejecting the representations of
the applicants he only considered as to the intake of
admission in the school pursuant to the order of
reduction of sections. The ,8chool was already runnihg
with three sections on the ba51s of sanctioned strength.
No reasons as to why the student 1ntake was reduced

abruptly from three sections to two sections are

ascribed. Even as per the policy of the authority in

+
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accommodating surplus persons care was to be taken to
accommodate such persons in the neighbourhood as far as
practicable. The applicants pointed out the vacancies in
which they could have been taken, but their claims were
'brushed aside on grounds which were not relevant and

germane. It seems that the authority while assessing the

‘merit of the applicants failed to fairly and impartially

‘consider the respective cases of the applicants. The

concerned authority while considering the prayer for

'alteration of the place of posting expressed his

dissatisfaction over the teachers for not joining their
place of posting. In his view the continuance of the
applicants on the strength of the order of the Tribunal
amounted to loss of the Public exchequer. Obviously, the
said. authority failed to disabuse his mind and which
affecteé'lhis‘ ﬁltimate decision. _The impugned decision
dated 4.10.2001 is, therefore, liable to be set aside and

accordingly the same is set aside.

13, The applications are accordingly allowed. There

- shall, however, be no order as to costs.

L T
{ K. K.”ShA ( D. N. CHOWDHURY )
ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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! BEFORE THE CENTR&L ADMINISTRATIVE TRIBUNAL

GLIWAHATT BENCH

QeA.No. AZ6/2646]1

Smt.Dipti Sinha

~\eraus-

i ' U.0.I. % Ors.

Written Statement on behalf of the Respondents above

named -

1. The answering respondents have received the copy
, _ ‘
i of bthe OA and have gone through the same. Save and except
i i

;the statements which are not specifically admitted »hevein

;belom, rests may be treated as totalA denial by the

{respondents.

12« That the answering respondents have gone through
I the copy of the (A and understood the contentious made
therein. It is noteworthy to mention here that the issue
linvolve in this 0A has already heen settled by the Hon'ble

Tribunal in it's Jjudgement and order dated 285.7.2¢631. It is

ﬁtheref&re the aﬁﬁmering respondents  instead of placing
ipérawiﬁe reply before this Hon'ble Tribunsl beg to place the
EFEIEVRH@ reply controverting the issue involved in the {A.
ETu that context the answering respondents pray before  this

iHon "ble - Tribunal to rely and refer upon the written

e
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{statement filed in 0A No.246/99. The answering respondents

ihowever crave leave of this Hon'ble Tribunal to  prefer

additional written statement if necessary and as  may be

directed by this Hon’'ble Tribunal.

13 That the applicant above named in  this 08 has

raised the issued regarding decrease of one section from

class-I  to V and it's consequential effects. The applicant

dchallenging the aforesaid action has prayed for a relief for

setting aside of the order dated 17.7.99.

The answering respondents beg to state  that the

issued regarding decrezse of section is & nurely

jadministrative action and the Hon'ble Tribumal in it's

Eearlier Judgement dated 25.7.2681 has clearly spelt out the,

issue. In  the said judgement the Hon'ble Tribunal while

D

aling with various law the Hon'ble Tribunal observed that

the applicant is hasiaally concerned with order of transfer

land posiing not the consequence under which Hhe was

transferred.. Admittedly, the order of ftransfer was issued to

sthe applicant as a conseguence of decrease in sections  in

fthe said school. It is therefore, the applicant can not

raised the issue once again in the present 0A. The Hon'ble

Tribunal keeping the aforesaid in mind has rightly remanded

pack the matter fto the concerned authority for a sympathetic

consideration of the matter without setting aside the order

af transfer.,

The other issues namely method of declaring the

spplicants as surplus, vielation of Article 14 and 16 of the

Lonstitution of India and validity of the circular declaring

G
R g
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surplus  were the issues of earlier proceeding and  in  the

judgement and order dated 25.7.20¢1 passed in 08 Nos.?46/99

| and other connected matters. In the aforementioned judgement

ipassed by this Hon'ble Tribunal has settled the matter

finally and hence the applicant can not raised the same

yiﬁﬁua again in the present application, same heing barred

funder the provision of judicata.

w The applicant in the instant czse also raised the

lissue regarding one Smt.Chapa Das Kar, but szme is not
kcorrect, Baid Smt.Chapa Das Kar joined the said School
HEVS CRPF, Amerigog) on  27.16.87 by mplacing her Jjoining

repart. In fact, the applicant joined the said school much

ELarlier than 8mti Kar and as such the applicant is station

i

%enimr in the said school. As per the policy for dealaratimn

ot surplus it is categorically mentioned that the seniormost

‘I‘ - - .
-%eacher (station senior) will be rendered surplus.

M The contention relating to zllotment of work o
the applicant is & purely administrative matter and hence

%ame can not be brought before this Hon'ble Tribunal as  a
éraumd for setting aside the order of transfer.

4 That the answering respondents beg to state that
gﬁe applicant has measurably failed ¢o appreciate any

qactual aspect showing malafide in issuing the order of

twanﬁfer a2z well g2s the order dated 4.18.,72001, It iwm
i

pu

Dteworthy to mention here that in the order dated 4.18.2881

the authority concerned taking into consideration the

vacancy position, rejected the prayer of the zpplicant.

4
o
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" That the answering respondents while dealing with
he contention regarding the OM dated BEL7.96 beg to state

fhat  in the earlier proceeding this Hon'ble Tribunal has

elt with the matter elaborately leaving no scope to  the

resent applicant to reagitate the issue aoain.

In the Premises aforesaid, it is
most respectfully prayed that Your
Lardships would graciously be pleased to
vacate/modify fhe interim order dated
16.1f.268081 and to dismiss the 0A in
limini with cost and/or pass  any  such
order/ orders as may be deemed fit and
propenr considering the facts and

circumstances of the case.

and  for this act of kindness the applicant as  in

duty bound shall sver pray.

i
atond
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i , _ VERIFICATION

I, Deokishan Saini, s/0 C. Saini, aged about 53

;fyearﬁg resident of Maligsaon Guwahsati, at present working

as Asstt Commissioner ﬁemdriya Vidyalayva Hangathan, Maligaon
Jﬁegianal Office, Buwshati, do hereby solemnly affirm and

lverify th

hat the atatements made in the
#paragraﬁhﬁ =M1y"!i»£;n=,,,,=u,u are rue to my knowledge and

fthose made in paragraphs ,,3"55nnuuu are matters of records
‘ . V)

ﬁhiah I believe to be true and the rests are my humble

submissions before the Hon'ble Tribunal and 1 have not

Tuppresﬁed any material facts of the case.
l :
|

I
[
i

L
|

|
November , 203651 .

And 1 sign this verification on this the fggl&xday of

ué | <l§'vk EQHNHD
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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

A ¥YY

GUWAHATI BENCH, AT GUWAHATI

Originai Application No. 420 of 2001

SMTI. DIPTI SINHA

- VERSUS - ,
UNION OF INDIA AND OTHERS
............. RESPONDENTS
ANITY
ININLS
IN THE MATTER OF :

Rejoinder filed by the Applicant against the Written

Statement filed on behalf of the Respondents.

e
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and transfer order da

~1 1 1.1 .1 AP ) a1 1 1 1T
1iea on DCHalf 01 tne Kesponacnis II'C%S ocen SCErvea upon my Lounsel. 1

gh the said Written Statement

contents thereol. All the statements made i the Wniiien Siaiementis are

ik

&
Filadt beye
g’%ﬁmuwf |

16 Applicant filed the instant Application praying for

ind setting aside the order dated 12.07.99 (ANNEXURE : 4)'

nd understood the

Ao

Dt /8B-01-062.



2

(3]

deemed to have been denied except those which are specifically

gk DI, VIFIn I R PUPIIR R
admlﬁcd nereinunacy.

nts made in Original Application

the stateme

2 That the statements made in paragraph 2 of the Written
I N PO S P PR, ] e RS S | S R IS
Statement are not correct and true and the same are denied to the exten

will be met if a direction is issued t

centation niregﬂy made

-~ 2 - as Sass

f the receipt of the Order. On receipt

.

. ’ . -
tion has been settled by the Hon’ble Tribunal in
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Application No. 249/99 cannot legally be taken into account as the said

submit that my Rejoinder filed on 15.10.99 against the said Written
Statement filed on behalf of the Respondents in the said Original
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3
3. That with regard to the statement mentioned in paragraph 3 of
the Written Statement [ state that averments made therein neither

Education Code of the Kendriya Vidyalaya (hereinafter referred as
‘Code’) contains the various provisions of admission of students into

3

observance. As admitted
dated 04.10.2001 that “its main aim is to grant admission towards the

~ t o~

transferabie Centrai Govt. employees and
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to aforesaid “categories are given admissions to KV, CRPF,

Amerigog then it cannot accommodate all the students in one section
of classes I to V. Inspite of the stay order dated 17.08.99 to the
reduction of the sections vide Memo No. dated 12.07.99, the

Respondents continued to violate the aforesaid stay order b reducing

refusing to register and admit the students belonging to aforesaid four

; dm srrodifer thoaie nekhitonoer oemd rreae n wnlia
10 juSliLy wi€il aroiirar Y ail uiii'casoiiaoie

reduce the sections. Therefore, the Respondents deserve to be
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proceeded on contempt proceedings under the Contempt of Courts Act,

1971.
e PN e s e crmm e lhacra
4 I further states that children upto the age of 14 years have got a
fundamental right to receive free education as ingrained in Article 21

Court in the case, namely, Unni Krishnan, JP. — vs. — State of AP
(Reported in AIR 1993 SC 2178). Therefore, Respondents cannot
constitutionally refuse to admit the primary School students on the

ground of decreasing section in Classes I to V in violation of the

ights of these children who want to take admission in th

$3-3 TE8 v FS .n v vaass aless v Tenessa. —asw

. CRFF, Amerigog. I state that the KV, CRPF, has got ail the
rt

b

on of India. ‘Recently, the Parha'he“t of India has

free education upto the age of 14 vears in the fundamental right
b Y ryYw a k] o~ Fad ' <« - Fa e f]
chapter, namely, Part Iil of the Constitution of India through the 93%
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Respondents could not have restricted the admission of students
belonging to aforesaid four categories on the ground of reduction of
sections from three to two in Classes I to V of the KV. CRPF.

Therefore, I submit that th morandum dated 12.07.99 issued by
Respondents No. 2, decreasing one section in Class I to Class V is

Liable to be set aside and quashed on the ground of violating the
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India while 1ssuing the transfer order to the Applicant on the ground of

the KV, CRPF, Americog. The
it = =

eing surplus in (CRPE ecords would show

- A LA RS S -

-
-

IrY 7

that all the iady teacners who were rendered surplus in other KV-

Usha Chhabhra was rendered surplus / excess in KV, Borjhar had been
transierred to KV, Maligaon and simiiarly one Smti. Puspa Lata Gupta
whe was rendered surplus / excess in KV, I0C, Guwahati had been
accommodated in KV, Maligaon as indicated by Memorandum No. 10-
')/’Wmﬂ V‘fq GRYS122.971 dated NQ NQ 2000 n tha Aofe CF nacoing

L i — AV A VIV NS § 4 \JA\/I o AT bk A AL LA \_/?’_sg.vo e NSNS NS o AL Siiw AR A rl“n—'ﬂlllo
the impugned order dated 04.10.2001 disposing of the representation
dated 13.08.2001, of the Applicant, thereware 3(three) vacancies

—~

availabie in Guwahati Station, one each at KV, CRPF, Amerigog,

¥
v, ANy l. L1 aiig I Y .uucuiéau

aru and KV, Jagiroa

04.10.2001 at KV, Dig

vacancies either at Digaru or at Jagiroad during the period between

W
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13.08.2001 (date of my representation) to 04.10.2001 (impugned order
and

LR N STy T RPN WU L . 100
rejeciing tne represeiiation ol ine Apphuunt - Annexure : 19
e

N

)
thereafter also in conformity with the transfer guideline dated 23.07.9

I 4, P 1NN

\Auuc uie — lU)
A photocopy of the aforesaid Memorandum dated
08/9.082000 1s annexed herewith and marked as
ANTAYTIWYTIIIT ~ A
ANNEXURE —24

7 That I state that on perusai of the Memorandum No. P.2-i-

1,/2000-KVS(E.IV) dated 26.09.2000 would clea

)

TrYyy vr

transferred from KV, I0C, Guwahati to KV, Khanapara, Guwabhati,

Smti. Jharna Choudhury was transferred from KV, Maligaon to KV,
I0C, Guwahati, Daiimi Das Seai was fransfer from KV, IOC,

A photocopy of the aforesaid memorandum dated
26092000 is annexed herewith and marked  as

8 That the Respondents have created serious chaos and anomalies
while transferring the various teachers from Guwahati Station under
the transfer guidelines. It may be pointed out that 6 teachers namely
Smti. P. Sharma, Smti. K. Goswami, Smti Namita Goswami, Smti. J

were not senior teachers having longest stay in the Guwahati Station.

@
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According to the transfer guidelines the teachers having a longest stay

and senior in the Sta

the junior teachers in the Stations. On the date of transfer, namely,
21062001 of the aforesaid 6 teachers, there were many teachers
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M 4 fay 1 1 s 1 M o1 1 1 o 1 i P i 2
again transierr ed back 10 the vanous OCN00IS o1 GUW&H&II staton at

Guwahati by cancelling the aforesaid

ransfer order dated 21 06 2001

Sl T PRV P AAVAY D

through the transfer canceliation order dated 22.11 2601 I further say
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22.11.2001 and transfer guidelines and the seniority list at
Guwahati station dated 19.11.2001 are annexed hereto

9. That I staté that even today there are quite a number of

snAanenian nvnslalld  Yaaenr,
valaidies avanaoe at ¢



against those vacancies in KV, Digaru School under Digaru Station,
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Guwahati station then she may be accommodated either at KV, Digaru
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made in this rejoinder in paragraphs 1.1i0 9 are irue o my knowiedge,

at Guwahaii.
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’ { Due téktﬁe fixation of staff
for the -year 2000-2001, the staff,

. KENDRIYA VIDYALAYA SANGATHAN

" CUAYARAM NHAWAN & MALIGAON CHARIALT

oY .
. . S R T DT
I L L L & AR DY L R LT T LYY dodd ks s
i . !

“’ -

1225 RAV A TUN A5 P s D

B Mwmm - Q;é-; 7
) 2%73\\*‘

REGIONAL OFF ICE ' '

GUWAHATI & 19, o
" Dated : 08,08.2000 .
. . | M?" .

™ JRANSEER __ORDER ‘
strehgth ih"Kehdriyé Vid?aiaya
in excess of the sanctioned

‘strength in certain Vidyalayas 1s required to be redeployed against
~ the exlsting -vacancles in other Kendriya,Vidyalayas.~Accordingly,'the 2

" 01,Dr JR.K.Bhart{

{\93,Smtﬁputul Dey

. 4, 5mt,A.Bhagwatl

i
1

05,Miss N.Goswamy

’06.8mt.Aradhana~S&ngh TGT(Hindi)
© 07, :8h, P.CiuVishwakorma L

08 48}‘!.\\ }2 »V'.‘ Singh ’

10,5mt R .Kyndigh"
11.5mt ,Anu Dugta .

09,5mt.S.K.Choudhary

f12.Smt.Ushaipjhabnr6
'ﬂitg ’

14.5h.S.Zamgh!

13,5h KUK
15,smt.A,Ndn§

14

Lo

4

© Copy to%xu

1ulndividupi.é6néérned._with
relleved immediately,

following teachers are redeployed '
-mgpinsx:thqir names 1in public interest with immediate effect.,
SUREEN 1 W L A o »

; SiNo, Name:pf . the v Designation
Dl deacher )

o0
,,16.§mt;PushpﬁLata~Gupta

in ‘the Kendriya Vidyalayas shown

”'Tfansferréd

- Transferred to
. Lrom ol P ‘

PGTéHindig No,1 Jorhat BRPL Bongaigaon
TGT(Maths BRFL Bongaigaon 'No.1 Tezpur v
" Maligaon =~ . CRPF Amerigog
M © Mallgaon Borjhar - -
TGT(Bio,) . Mallgaon Khanapoara
Mallgaon .Borjhsxr -

Pasighat = CRPF Amexigog

oo No 1. Tezpur Missameri =
ﬂGT(S.St) ‘Maligaon . - - No .1 Jorhat
i H.V. Shillong = Laitkorpoeak
SR Narangi '~ . 'Misa Cantt.
PRT Bor jhar B Mallgeon K
"o Borehar ! " Tezpur No,2 . - -
"o BRPL Bongaigaon' Lokre L
e BRPL Bongaigaon' .Kokiajhar'
oo 10C Guwaheti - ' Maligaon,
o TR
| e aped

For Assistont Cnmmissidnnf ‘
the direction to gat himself/herself.

2.The Principal,KV,where tééchér is prosently Wdrking,With the

direction to relleve the
Intimaotlon to this office,

concerned teacher immediateyy under’. - .
The dncumbent 18 oligible. to draw TA/DA

as per KVS rules,Incase teachers on loave/absent hé/she should be

relieved injebsentia with: tmmediate: effect, On no account .his/hexr -

relieving should be delayed,No Fay and allowances should be drawn in
1

rospeot

£ fthe transforrod tonc

ox wlth'offeqt'from’the date he 13 zuk

relleved/daemod to have been rolieved, L

JoThe principal yKV where ' teachoer
direction e intimate the date

has been pasted on transfer with the
of jolning in respect of lhe teacher:

concernsd: to the undersigned lmmedietely, . : .
4.Dr.E;Prabhakar;Edn.Officer,KVS(qus) for.information w.r,t, his

«  lotter No,1-3/2000-KVS(E,I1I),dated 4/8/00 and letter No .18-20(Suxr)
- 2000/KVS/E.1V, 'da 3 o o '

S
oyt

EXSAnha/s. Bodshyn

2

s e et
EEEBR BN

0 SRR e “W"Q‘ !
T

ted 4/8/00, | &2 )
4 \Pﬁf&)%%ﬁlﬁb e
. €o ,
WFre Assiastent Commissinnar
93/ : "
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qur.sad Rar
10+ Sownys Gahé$h"
11. John ug o
12, Deeps DeogBarmén

‘ i

}“prbnm&ggxadxdna

0: har ‘hS

disuanarA

P

Lokra"

.Ch 1bua A °S

e

13, Sophia Nair Aravankadﬁuwu“
14, K. Madhu~,§? Mandbvi INS
15. Huma KousakQ No.l Itarsi
16. shobhang Mishra NG, 2 ¥tarsn
17, Priyadarsﬁihi‘“nboy Mo.1l. It rsi
‘8. D=, J&:oykyndSh Jaisvnal Nc.._Itaxs;
19. sK Qharma ; ) Hoahanuahﬂﬂ
¢0. Zrishia DdeLmﬂ Nepa Nagar
21. A Swathy R_\,_g,qppc'm Aravankadi
22, Barah Sheilé Anthony  Sulur

23, TK 7akohgy1ni Coimbaﬁdre

| i o ot 7
’

1'
H|

1
f

Cerufied

i e - ‘ - N
W L YCEND ™ "f.!\ VIDY;\LAY;\ a/‘*"km ATHAN (b ,
L ( BSTY, IV SECTICK | poser
N : Cor 0 dY; Ingtitutional Avea, \”‘ﬁ' QQBE@E 2§
{//)‘ i Shahoeed Jewh Singh Marg, _ . _
el Niw DELHI - 1i0 016, L g
v &0 : g Lt /jﬁﬁ ‘;gQﬁ?f'
.in . .
MOLP 2-1-1,/2000- KVS(' V) DATE: 26-0-2000.
. z - 3
. TRANOFER CRAR
.! ’ ]
The transfer of Lho fo*loutnq Primary ]CdChL-\ axre
zeby fordered on ruqucot~~ , :
. : v -
S1. Nan ne of DRT KV where Kv where
Ho. . working . ... posted ...
1 2 3 3 4 _
il e K R R e e Aaindahie — -—-——-—..--r_.,-n-...-.--\ ——————————————————— L T R o a—
Mr./Mrs:/Ms : . B | ,
“ 01, i3 Lakshmi Nalda Bheemunl Patnam Ne, 2 Fort Blair
02. w.z Sannala Indlra No. 3 Cochin Bhpemqwn Patnam
D3, a Rupiadarﬂvféeh No.4.cochin Nn, 3 Cochin
04, 3.P. Sexuna o Khaprail " Nou.d Coghin
. . {. .
€5, Shailendra Kumal Umrod antL _ Khaptail |
06, Paul A.M. Otthp Lem No.l.pPorti Blair
‘ L . . oL .
07. Chitra Devi R Warrier Marmad - Ottapalem

Manmad

Jhégrakhqnd
_: Ojhar Ar"
 Missamar
Lokra

No. 1-§6rt Bldjr

Aravamadu

\)ECL

::qmar* )

]
.

Mandqv‘i ING
Mo,1 Itarsi

No .2 Ttarsi
10.1 ItAarsi
NG.2 Itarsi

Hoshangabad
Me.2 Port Dlain
Aravankacdiu

Sulur

to be true Copy
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24, K Prema E, o ,Avadi'nFé ' 1ijCOLNuuLUKu
25, BC U:,hd . -'-_\'\' No, ‘I_'Tamba,u“afn . CLRI fl_‘..ex‘ma\i
26, pr ualaii ‘ o AFS Avadi o ; 'Ndk1.Tambnrwm
27, &<‘1-Mabépcuanf”;. Doninala‘ - 'AE?'AV”di |
28, Tagmal Kaup . - nu.ggburochur L aF3aGihar
29..Ahﬂwwak P :f : Lorbaﬁddr . .} ;AFS«Sumunu
- 30, Sunity Li ; | Lalgarh Jattan i\YNAD Karanja
:31. Kanan @G ff : ‘No{2lpdndicherry AFS Avadi :
32;“VJ1ay rAxmi Heble IISc Badgalcre o NO;Z Péndﬁuﬂvrry.
,'_.:'33‘..HO'}amrnc| K ' CREF Ychlanka I8¢ Bangalope
g, cx pmh' L 'Erhakplam . " CREF 1oh]ankn
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3B, SR Hasu Matarj _ : Umroi bﬁRL‘ Lanbar
'ng ueetan3a11 Dz L onlllung ”m“mﬂwu' Borjﬂ iy t’ a
‘ thr! LY 'k S : , .
41} Rame sh Kumar'Sudha {~No 2 Pnr Biair”'ly,CRPP Av adl
42, Vavg anandxa" o Donlmnlal*DMb '&ugSambfa AFS
43, BS: Lakshmi: - ?;M155dmari o :wahimalai
44. K. VQldala.kumari ' " No, 3. ébiabd | ~ Xeltron Nagar
a o S (Cannanore 170, 2)
45, Mrs, Gourt Singh ' Karanja Kab. ~No.3. coJabo o
46, Shushmy Guptha " No,3 8oluba - KaLaan NAD
47, Alpana Cupcha - «KarnnJa“Nﬂb Nc.3 Colaba
18, KV'}atngmala _ "Mysore Dhérwéd Y
49. bnq'dg Dellary - - H}soré.
S0. Cujata bubha“h o 'No;3‘éikaner Xalpetly
51, Meeng mo»o: E ‘ Gandhiﬁham Rliy. .Nbf3'Bikjner"
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’// 57; F?,ina Eihair
{ 53. Bharti. Krlshna Kanble
! 39. Sabina Savegd S Haklm
? 60. Premilla nna*tonﬁazya
61. Nav Jyoti j}i .
02, ‘vishnu liev Upauhya )
63, Rani 8T ,n~.
54, santosh uumar Yadav
GS..Imra+ D“ﬁfti
55.'Tr}ptl Balaji
57." Buraxha ?9AJoge ‘
03, Chamgaib,-ﬂhatia
: 69, Nal%ni'Mulmu;ay
/s Satguna Nayar .
v 1l Anjana Srivastain
12 bhrory alipo Daé,
13, Bujata Wrisnaan
T4, i ana., Gup.t

s W%-
‘ ‘J ”JA"‘ ,“l'-& I' pis ﬁ

‘Raj Kishori $§
SP Malviya

. Sushma Sharmaf

Suman Sarol
Dinesh Cndrdre Tiwari
Praveen Kaur Dhillon

- Madalsa Vyas |

Q.Sihgh

Knsum Yadav

Yash Pal Giri |

Naresh Kumar Kala
Elizabeth Haward
Neelam Ksh
Mutna Lal Varms

Seema Gupta

———
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A Y/ A
e 1 KENDRIYA VIDYALAYA SANGATHAN =
T Lok 18, INSTITUTIONAL AREA’ o ‘
. SHADLLID JEET SINCOH MARQ
' ' ‘ - ., NEW DELHI-110@16€ e
NS¢ F g~1(n)°oe1 kVS(E Vi . - Dated: QQ_.!\*AJKxf
- _3;;~ - :_;NSFER CANCELLATION ORDER .

3
L

The representatlons of the following Prlmarv teache. 3 who fba%e
Taoen ,ranafe;red .vide this office order 'dated 21.€. 2001
- rzneeliation T of, hls/her trancfnr have been considered, CarerllV o\
'ifhemcompﬂ~en+ authorlty ln accordance with the instructio u/dcc151on
et&n"hv‘,tha commlttee* constituted for effecting . trans fera uno;r'
2lange 12‘1) and 10(111) of transfer guidelines. -~ T

',a'
T ‘ - L.

- aad

'Acpordingly,' the transfer order of folleowing toachors are,
hereby cancelled. Thelr station seniority will be countud without .
any breal:, Hence this w;ll'in no way exempt them from displacementu

in future, . L o T
Sl. Name of teacher .- Transferred Ground , .
Na. A ““’waFrom KV To KV _ . . .
““Qlmet¢E\$Q§rma;ﬁ', . Narangi Missamari . Sr./7 'ﬁnVV”
" '  '; LT ‘ - ~dl$p&rit
‘Smt.K.Goswami- .o Khanapara Digearu Ceoo=do-

'3.8mt  Manita Gowsami . - Narangi Digaru -do- ' ?
@4.5mt.JD Roy ~“Lhanapara Digaru- =do=' . -
#5.5mt M.Das . ~ EKhanapars Digaru -do~ . . R R
66.Smt . Nilima Goswami.' i Narangi- ‘& Jagiroad -do- ‘ : o
(Six. caze onlwyy) - R - @ﬁ s N R O

This‘isspgs with the approval of the Competent'Auﬁhorit&.

(3.C.JAIN). | T K
‘ . o B “ Ly .Commissioner({Acad) n -
Distribution to: . ‘ o ' ' i "
i- The employee cencerned., < ’ ‘ o o
- The Frincipal, KV, concerned. -' . : .‘ T
s The Asstt. 'gomm1831oner, KVS, RO, cencerned, The station . S
seniority may be’ counted w.e.f.” their origlnql date of o ' T
jeining.in. Guwahatx station prev1ouslv.
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In supcrscwlon of cxlsllng uuldclmcs/mdcn on Hm subject, Nhas bccn eelded ¥
that tranafers In the Kendrlya™Vidyalays Ssnyathan will hercaller be mndc as far an
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“Commissloner” means (onnmssloncf Kcnduyn Vud)nln)l Snngulhnn h\cludmg
any o(Ticer lhcrcor who has been authotised or delegaisd to exercise all or any or

- the powers nnd functions ufllrc Commissioner; -~ - 0"

"Pcrfotmancc

'v."

Reglonal office,
Confidential "Report: for the last-three years preccdmg \he )ur In which <

'\'Iil‘-,(

.'

mcans'-w,;-

a) Whete lhe /\nnual Conhd:nhal chon(s) {Wate ava.lable in- lhe concerncd
the assessment of teacher ai teflected In his  Annual

.,,v‘

w
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lransrcra are taken up, ; Lo
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b) Where the Anmual Conﬁdcnlml chou(s) for [ast thtee years or any of the lan! _
Alree years is/are not available in the cyncerned Reyional Office for whalevcn‘ '; \
reason, the assessment by the Assistant Commissioner of P
where transler is being saught on the work and conduct ol the teacher Pm the™
year(s) in respect, ol which the /\CR(«) is/are not available.

e

" l. .

“Servnce" means the penod durmg whuch 3 p«wn has bcen holdmg c
post in \lle Sungnllmn gne. rcgulm basis © " TR
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“Slnuon means any plac: or a group ofp!ac:.-. shh!n an ulban eigglomeranon
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“Sluy means scrvice at a'station excluding the period or pmod! of contimtus -

absence frum dutics excecding JO days (43 days in case of N.L. Tegion, blkkm\ ‘
‘ and A&N Islands) ata suctch other |han on lraininy of vacation, . .

"a‘ '-rwl.

“Tcachcr ‘neans all ca
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includes Vice- l’nnmpals and l’nncapals bul does nol include Edusahon Omccrs
I ri &;
4

“and abovc. RIS

P
“Tenure”

' .H

0”,1. i ’4( e

mehns a conlinuous stay’' of three years in North Ea<1cm chion hie

L

': ’Iv oy .

: ' LTy

LI

.. Sikkim, A&N - lslands and listed hard- stmtions (Note: While calculating the
. nforesaid: stay of three years; the petiod,of periods of continuous absence ﬁom

dulics exceeding thirty days-(45 days.in case of N.I Regnon. Sikkim and A&N n

tsinnds) at a streich o\hcr |han on’ maltmt\y leave, training or vacation shall. bc 15
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ix)  “Year mcansa period of 12 monihs commencing-an’ls! April

Unless the context Stherwise indicates

a) - words iinporting the singular number ¢hall include plutal number and
vice-versa, ‘ o
b)  words impor\iﬁg the masculine gendet shall include the feminine gendet.
3. ln}énns of their all tndia transfer liability, all the employees of the KVS arc liable |

to be transferred at any time depending vpen the administrative cxigcncic’s_/gm\mds,‘

“arpanisational reasans ar on request, as provided in these guidelines. “The dominant

consideration " in cffccting - transfers will be administiatinie chigcnc‘fcsfwnundt' and
arpanisalional reasans including the nced 10 maintain continuity, uninterrupicd academic
schedule and quality of teaching and to (hat extent the individual interest/request shall be
subscrvicnt ‘These are mere puidelines 10 facilitate the reatizntion of ehjoctives ns apelt
out carlier, Vransfers cannol bg claimed as of right by those making requests not do these
guidelines intend to confer any such tight ' ‘

4 The maxithum period of cervice al g station <hall pencially not exceed thiee yCars
tn the case of Assistant Commissioners and- five years in case of Principals/ Lducation
Officers  They are, however, liable 1o be transferred cven before qomp\c\inn of the
aloresaid pefiod, depending upon oq‘.g:\nisa\ionnl intcrest of administtative exigencics, €lc
l’ri’ncipals with outstanding record in léqx1i§ of theit pcifm mance s rellected in ACRs and
CBSE resulls may be retained in 3 Kendriya Vidyalaya even afer completion of live

ycars as aloresaid 10 promulte excellence inthe Vidyalaye - e
s . Apart from others, the follawing would be administiative prounds fut tranefers
(i) A teacher is fiable Lo be l_m'nsfcncd on the recommendation of the Principnl and
the Chaiaman ol the Vidyalaya Management Committce of the Kendtiya
Vidyalayi. S ' ‘ ‘
(ii) ‘T'ransfer nf spause ofa principal o a Kcndli_\'a\\‘id_\'a]aya at the station where the
Principal is working of ncarby. but not ihe Vidyalaya where he is a Principal
6. As far as possible, the annual transfers may be inade duting sumnef vacalions.
- {iowever, NV Lansfers, except those o the following grounds shall-be mnde afles ALl
August ' - :
i. ()tg;mis:\(iunal reasons, ndmin'\sl‘m\i\c grounds and cases .cp\-é;;c'_{\ by para 5
i, Transfers on account: af death of ¢pouse Of ceripus iliness when it is nol

practicable to defer the wansfer il next year ﬁg'i\h(»p\ causing sctious danger to the
it of the tcacher; hig/hier sprouUse and son’daughter.

ceruified 1o be trde Copy )
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it Mutual Imnsl'crs as pravided in parn 12
1 l'm)my Fnr translers an request sh:\H fullow the dc«ccndmg mdcr of combmcd'
weightape ‘be caleulated in terme Tof entitlemem points for  organisational

vcanmm/mIctcwln na-nlso the mdavulual needs and m|ncsl ol the feachers sceking hnuslus
in accordance Wllll para 8 bclm\ ‘

Provided that transfers sought -on account of death of spouse within & period of
~{wo ycors urdcallt;\nd medical grounds as per para 9 will be placed en bloc higher than

others fisted in paro 8 ol these Guidelines:

R Otganisativnal reasinvintereal hall be (aasiticd amd nmpuml tmnlcum\l puum -
asunder
(n) Teansler fiom places whete temue - 21)
ls involved {see para 2(viii) of these
Cuidelines)

(L) etformange: -

RATFING OF PERFORMANCE ENHTLEMENTLOINTS

Qutstanding 10 fur each year
Very Good ™ - 0 forcach ycar
Good ! 4 for each year
Avcinge

- O for each year

Unmlisf’aélusy : : . ' (-)10for. cach year
(i) Needs denoted by the fullowing vc:nmn Ahall be nulgucd cnlnlcn\em puims a8
. @iven apainst vndl

S No. Rl:'/\SONS/,Gl(()UN() CENTHLEMENT,
D ' I'OINTS
A Blind and nr(»lmpncdicélly S a IS
: handicapped persons. The standards
of physical handicap will be the <ame
‘as prescribed by the Govt of India Y
{or sanction of Conveyance nllowance.”’ '
. SI'OUSE CASLS
(i) Where spousc is a 20

Sangathan cmployee

" Cerufied to be true _Cpp)f
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{i1) Whete spousc is a (‘cnual iR
Ciovernment employee

(i) Where sponse b an cmployee ' 1S ' »
ab autonomotshody o pPste
amder Central Government '

(iv) Wheie spuuse is an cinployee ' 12 .
of Staté Gavermuent ot its
autonuions hiady or PSUE

(v) TOUer sponse Cases 0

Nute for Spouse (ascs’ !
< ttansler.lo a ation .
. . RN} ) 3
here lii/hier spourse VBl
in those onses where '
isfer I8

nhvrawdiere the'teacher seck
currently pusted and (h) w

b) will, however, not apply
family station provided the trm

AL e aloresaitlipomis will be awarded ¢
© () other thao the one whetre he/she is

posted or nearby” This condition, ¢ {

acher is posted to a non-
where higfher gpouse is posted

the spuiuse ul the 1
sorght to a place nearest to the staticn

¢ Unmarieddivorced/judiciatly 12
‘separated/widow ctl ladies
1D - Cencral'Cases which are not ' : 10

caveree by A-C abuve

15 Stay at the station from - 1 for cach year uof
wheic the transfer is being stay exceeding thice
. . soupht, : . .\_r'mc' subjcct 10A
- , masinmim af 20 puints
OR
: ' . Peachers who have C 20 AR
i fess than Z years 1o relite - . . ' :

cepect of medical grounds
such ilinesses of tencher
jone as may be prescribed.

[ entitlement puints in
7 of these Guidelines,
cndent sonfdaughier
s medical pround [0 A\lansftl.

9 For the. putpose of caleutation ©
as mentioned i the Pravise o para
himselTherself o higher spouse and dep
by the Commissit ner will be considered a

ted to be dependent till he clarfs carniing of attains the age of
tice o cullers ;ﬁnm_-pclmaném disahility of anv hind
A dauphter will be deemed o be
nreepettive vlare ITRt

Nate A son will be deet
: ‘ 25 years, whichever is cat
3 . A (phyeicnl or mental) itrespeetive of ave limit

: ' oropets maticcd nics

dependent tll

.

dlig statts carmny

B
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1O(1) - Where transier {s sougli nyn teaclier under para. 8 ol the 'gui'd‘c'l.in'c's aller

continuous stay of 3 years in NE & liard stations and § years elsewhere at places
{[ whiclt were not of his choice, ur by teachers falling under the Proviso o para 7 of
these Guidelines, orvery hard cascs involving human compassion, the vacancies.
shall be created 1o accommndate him by transCerting teachers with longest period
of stay at thnt station provided they have served for not less than [ive_years at that

‘- ve

. station.” Provided that™Psincipals who have'been tetained ‘'under para 4 to promote

excellence, would nut be displaced under.this €lause.

(2) - While translerring out sucl leachers, eMorts will be made lo‘&cwmniodn;!c lady

\eachers at nearby places / stalions, 1o the extent possible and administratively
desirable,- , : ‘ ‘

S . . o i e S e R
\ . . e .‘l“"‘i‘(,h

IR S PRI ‘ . . Bty o e C P s
(1)1 In"cnmos’where 'n ‘vacancy carinot be created at a mation’ of choles of a ‘teacher

under this ¢lause because no teacher at that station has the 'réqqiréd ‘iqnglh of stay,
the cxercise will be repeated for the stalion which is the next choice of the teacher
sceking transfer, :

Note: The transfers proposed under this rule shall be placed before » Commillee
consisting “of ‘ Additionnl Secretary (Educalion) Chairman, - Commiisslouer,
Member and Joint Commissioner (Admn) KVS as'the Member Seeretary '

1. In order to eNect tranafers in termé of pars. 8 and 10 of these Guidelifes, two
priority lists shall be prepared and operated as under: '

(a) " First priority list shall list all the afplications received for transfer in tetms of
s 7 and:8 showing the enthikement points againg cach applicant.» This priority -
list shall be operated againat the vacancies available duting normal course for
being lilled;Lp, ‘ SR o o '

(b) Sccon'd'prio'ri(y list will be maintained in tespeet of cases of transfer-Intenns of
para 1) of the guidelines listing all the applications ax also the entitlenient points
of eacli applicant in terms of priorilics given in para 8 of the guidelines. The

. applicants included in this priority list slone will be ~accommadated by

' transferring teachers with the fongest period of stay at that siation ptovided they

have served for not less than S_years flom the date of joining &t that station. For

- this purposc! a list of persons who have served for 5 yeass or more al the stalions

“shall be prepared by the Assistant. Commissioners of the rcspct;lli‘,vé reginng and
displayed. pe ' : ; v

2. Mutual transfer may he permitied on satigfaction of the Commissioner but, such

cases will be taken up on completion of annual transfers as per clause 8 and completed Ly

30" September. ‘ B :

13- lura and inter-regional transfers may, “as far as practicable, be made
simultancously, ' ‘

Certified to be true Copy
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from the exis
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fLepian but a district of {wo away
availability of vacancy.-
J as per orders of the Government of india on the

16, Transfer TA will be rcghlnlc

subject :
17, Assistant (ommissionef will be, competent (o change he hc’adquancrslol' a’
ative grounds 10 any place within the region As deemed Ot and direct
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g () dacdpats, idueatlon Otfieers and - Addedam Commivdnnery wiib ot he 36({
tansferred back o tee same dation fiom whete they were iranslereed varhivr on -
. ® completion of perlod as specilicd i para 4 above unlessn pered of three yrar's
< liasclapsed : .

(hv) - eaves af (Tesh postings whether andhiect recitinent ue on promuntinn uniess they,
cumplete three ‘years al stay at the place of thelr potting except that, in ease of
wotiten teachers, the requiest fur pasting to a place of choice can be considered
aller alny of one year Thig will nut, however, be applicable in cases covered by

. ' paras 3, 6, and 7(1) of thesa QUidalines. ' . : S
‘:’.*’f-i‘*r'-ﬂfﬂf‘?ﬂ?\f‘z?f";‘«!:i'“"'k~€3##"“'1’"‘""“:.' wolen K ',_""."!".-".'"-"".""4.."'""&““”'Y“‘V‘ﬁ)‘w'ww-WM'MN'&\-'-1v~M’.-d:i;m.c"‘-"ii{*ip'};'.r-m'\z:\'r'ﬂfi).'\i:'.’::il’.(: 1LYAN
19. " These Guidalines shall mutatis mutandis apply to non-teaching #alT to the extenl e o
- gpplicable, ' : 3 C '

20.  ICany difMiculty arises in giving eMect to theee guidelines, the Commissiancr may
puss such urders ns appears to him to be necessary or cypedient for the purpose of
remaving such diflicully, ' '

21, If any question ariscs as 10 the interpretation of these guidelines, it shall be
decided by the Commissioner, } o

22" The attenticn of all the employcey icinvited to Rule £¢(27) of the Eduention Code -

and rule 20 of the CCS(Cunduct) Rules which provide as under:

\

(i) Aaper Rule §5(17) of Bducation Code

. : “No tencher shall represent hiv griesance, 10 °any, excepl through ptoper channel,
nor will he convass any non-official or cutsde Influence or support in tespect of
any matler pertining to his service inthe Vidyalaya ™ oo ‘

(i)  Asper Rule 20 of CCS(Conduct) Rules.

' No Govt. sarvant shall bring or attempt to bring anv political or other outside ‘
- Influence 1o bear upon any supetlar authotity 10 fusther his fmzrest In reapect ol . .
matlers pettaining to his service under KVS. T

" .

I the ahove prdvi«inns as mentioned at (i) and (i) above ate contiavencd, the
; fullowing actions shall follow:’ : - ' '

(3)-  Thdl the name of the spplicant will be removed from the pﬁori\y‘lis‘l‘nr’wd !
he/ahe will he debarred for three vears from being considq'cd for tinnsfer
without any further reference to the teacher ‘ :

()  that the teacher will be opeiv Lo disciplinary procecdings as per rules. .
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f . . i - - . .
° i . . . v

¢ ca=l;f.ed 10 be true Copy

%ocaw S :




/

’2" - ,)83
257

A4

FIVIEK

Date : 19.11.2001

) 18557

N

No. F.10-8/2001-KVS(GR) 1

<t
-
D
<

N2
g\

ey

-11.08.78

M. Devi

N
t~
CN
&

<
o

o

Lily Das

13.08.79

o

<

.G

cO
<

co
<O

ws

10.08.81

I. Sen

N
%0
r~
<
——

(@]

=

oy
o<

oy
(@Y

h_
h.

a

&)

Usha

cry
e

(@)
S

N

T2

N

o0

<
O

o

P

<t
<0
C~
<

-
N

——
]

o<
o
<
o
<

N

i

=T
<0
o
o

@

LY 4

M. Rahman

e

_—

o0
e8]
<
o0

()

-
0
(¢ )
=
4.0
S

charjee

1

ai

=

daly

X

0
<

o

O

r—t{

T
0

N

-
<

M. Baruah

Y 4

L |

R

(o
<

"N

o8

—

A&

"

(]
S

W
-

1

M. Borthakur

o

ot

Tg!
oQ

<
(o8]
o

<

o]

U
90
00
S
0
()

hain

™

Tripti

oy

Borgo

vy
)

o0
S

<D
L

-~
(ol

Wy
0
o0
S
\O
[\

egum

(n
¥
'.

fe

on
(]

Ug)
o0
0
S
L |

lap}

<
oy

‘Certified to be true Copy .

BLS

Advocsate



2,06~

01.09.86

A. Goswami

25.

D
S5
N
=
Yo

<@

D
Q

o

o0

ne]

=

\D
cd
(@
&S

cn
<D

n

o]
et
iy
-
L]

)
N

\O
oq)

<&

o0
<

o

\O
cQ
ch
S

Lo

<
cr

\Q)
o2
()

o

()

Lt |

o8]

\O
2

]
L]

o~

o—

Miss Dipali Das

Ny
n

\O)
0
o
o0

i

o
o)

L~
0
o
<
\O
o

4
IVITS.

-

o .

)
o

Ll

ol

$y
o
&)

vy
o

I~
)
—
o]

L

Neogi

1

Tapashi

T

)

%0
oy
—y

Laad |

N

&
oy

w
o

o0
(48]

<
S\
—
S
—

)

o
"

)
0
]
>
[~
ol

>

<
Sy

o
(@)

oy

o]
)

ag)
<

N

o]

h

1ss D. Barua

M

)
S\

o
<

(@)

i

')
<t

pe—
o
o
<
[+ o]

em—{

44,

p——]
Q)
o™
—
<
™

vy
<t

)\
yo—

Lo
<

-

R. Borgohain

(8]

(o}
<

o
D

I~
<t

o~

™~
D

)

Mrs. M. R. Muiz

()
<y

(o

<t

22.1092

50.

Mrs. Rina Das

[\
N

<D

-

o

ol

—
vy

28.10.92

-

Mrs. S. Chakravarty

52.

LN
N
e
-
o
D

o)
w

13.07.93

Subodh Das

54.

cert:f cd to he true Copy

- . &ﬁvocaté



wn
Qo

Y Y N Y N N Y SN tn
A = I R - e

(o))
oo

»

Mrs. M. Sultana 06.08.93
Mrs. K. Goswaini 10.08.93
D. Pathak - 10.08.93
Mrs. Anju Gogot 16.08.93
Mrs. S. R. Chakravorty 1008 93

I S o. IR 1IN N0 O
mrs. M. Gogoi 10.068.93
Mrs. 1. Bordoloi 10,0893
nx o1 1 A Y ™ 1 ~ NNO O
IVITS. O1KNna L2, paruan IL.UO.T’J
Mrs. N. Baruah .12.08.93
Miss Sikha Dewvi 12.08.93
Mrs. A, Das 13.08.93
m 71 11 TN NO AN
I. Roy Choudhury 13.08.93
Kalita Dewi 130893
Dipika Devi - 16.08.93

certifed to be true Copy

Advocate



